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May I know
whether Government will consider the
feasibility of issuing instructions to
the Delhi Police to the effect that first
information recorded in their office
notes is in the language which the
person concerned knows, and not in
any other language?

Pandit G. B. Pant: 1 am not aware
of any case in which a person is re-.
ported to have wanted his report to
be recorded in a particular language
and he has been denied that facility.

Shri Kelappan: Is it because Urdu
is the regional language that it is
being carried on in Urdu?

Pandit G. B. Pant: I know this
much, that work in the Police depart-
ment is conducted in Urdu, so far as
police papers are concerned. I do not
think that any regional language has
been formally declared for the purpose.

Shri Kelappan: Will Government
consider the question of switching
over to Hindi?

Mr. Speaker: It is a suggestion of
the hon. Member—giving up Urdu in
favour of Hindi.

Pandit G. B. Pant: That will be
considered.

BACKWARD CLASSES COMMISSION'S

REPORT
*2379. Shri M. L. wal: Will the
Minister of Home be pleased

to state whether the report of the
Backward Classes Commission will be
circulated among the Members of
Parliament at least 15 days before the
Bill is taken into consideration in
view of the introduction in the Lok
Sabha of, “The Scheduled Castes and
Scheduled Tribes Order (Amendment)
Bill, 1956”7

The Minister of Home Affairs
(Pandit G. B. Pant) : It is hoped that
the report will be laid on the Table of
the House before the Bill is taken in-
to consideration.





